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and speak for a minute. Mr. Rahi, you
should obey the Chair, It seems you will
never stop. Mr. Rawat,
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MR. DEPUTY SPEAKER : Mr. Rawat,
you can continue next time.

18.05 hrs.

PAPER LAID ON THE TABLE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 1beg to lay on the
Table a copy each of Notification Nos. 272/
83-CE and 273/83-CE (Hindi and English ver-
sions) published in Gazette of India dated the
18th Novémber, 1983 together with an expla-
natory memorandum regarding exemption to
non-cellulosic wastes in geaeral from payment
of basic excise duty in excess of 50 per cent
ad valorem or Rs. 9 per kg. whichever is
less, issued under the Central Excise Rules,
1944, (Placed in Library. See No. LT -
7046/83).

MR. DEPUTY SPEAKER : The House
stands adjourned to re-assemble on Monday,
the 2Ist November, 1983, at 11 A.M.

18,06 hrs

The Lok Sabha then adjourned rill
Eleven of the Clock on Monday, November
21, 1983|Kartika 30, 1905 (Saka)



